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123
{ORAL)Y (ORDER)

Per Shri Justice Ashok € Agarwal, Chairman

Since the issues involved in both the Ofs are common and
facts are same, we proceed to dispose them of by a common brder.

By the present 0A, the applicants have impugned the
action of the respondents in refixing theupay whereby their pay
has been reduced. According to them they were persuaded to give
their option on the understanding that their payscale will be
increased. However, on their giving option, their payscales have
CB been reduced instead of the same being increased. If the effect

ving option , ‘Ferieaietitieitd -
of giving option , s vthey are not interested
in giving their option. tr—thet They would be interested in
withdrawing the option under the Biennial Cadre Review scheme.
Shri V.S.ﬁasurﬁar, érguing on behalt of Respondents states that
the applicants have siraightaway approachéd the Tribunal without
exhausting the remedy of representation agdlnst their pay=ca}ed;
' ?ltszh C)A s Nishoassd ;lhﬁg;;yyg;;

2. In the c1rcumstance=,L llberty to the
applicants to submit their representations to the respondents
within é period of two weeks from today. Respondents will
take a decision thereon within a period of six weeks from the
date of receipt of representation. No orders as tp costs.
3. Pending deciéion of the respondents on the aforesaid
representation, the ad interim order passed in the present (A
will continue. The same will continue for a periocd of two weeks

ahn
atter service of copy of the order &2 the applicant.
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